
<Rt & $.uwr.- 33004/99 REGD. No. D. L.-33004/99 

JISIUd 
Che Gazette of India 

Y. 3f.-21.Ter.-37.-03032022-233886 
CG-DL-E-03032022-233886 

F|TETT 

EXTRAORDINARY 

T [—GvE 3—J9-TUE (i) 
PART II—Section 3—Sub-section (ii) 

TR &y 
PUBLISHED BY AUTHORITY 

. 954] 7% Reeft, qEeafam, 7+ 3, 2022/ 12, 1943 
No. 954] NEW DELHI, THURSDAY, MARCH 3, 2022/PHALGUNA 12, 1943 

warteer, a9 SiT Ssreray afeads W 

Fftrg=aT 

7% fReedt, 3 W, 2022 

AT, 984(3N).—HT TTHTT TATA (F7ermm) st 1986 (1986 #T 29) #7¥ ey 3 #7 Tv- 

ST (3) FTT WA ATIRRAT T TAN Fd g A7 AT FYFT F GehTe(| TAE70 U 79 HArer § ST F 

TS, AT, GO0 1, TUe 3, IT-AvE (ji) H AT Afdeg==r @A Fwrer. 1533(«), arim 14 

forqeae, 2006 (7 T Tok T9=Te ST ATE=AT FeT 7T §) #7 Aferg=e F aque §, gy T 

T AT TR e srfie, Fer (R TEe ge wesT SR, Fr FE AT §) w7 TH 
o 
et =afteet v aftaferm w2 gu wvdt &, 9afq 

1. | =t w=, ariver vy, seuweE (FERT), T 

. e, Far, ot (), Fiew- 576233 

2. |+t F. g mifewe, wfi, FawesAnw 113, Ty oW, g, Seaae- iz 

695013 

3. | s g AtT, wEeT-ataT 

1499 GI2022 ) 



2 THE GAZETTE OF INDIA : EXTRAORDINARY [ParT II—SEC. 3(ii)] 

2. 

 forw e groor T 

3. 

4. 

TR, et 3 AL AT T, T § TH ATAGEAT F Wewrer ¥ arivg & 1 7T v ety 

fafresr Tm 

5. 

oo s afaty (S =08 oo woarma weuet #=r om 2), Fer v ao weat g, S et 

TR, Fer I afergEeT § 7 fAfafEe aftwt #1 wenr i shEEet w7 arew w2 

wiferRT, F2a, &7 5 F wefiw wfsa T T feras gearw afafy £ Rt o o 

v TEATE, TR, el T AT F T o (o7 her o AT 6 TEH & 7o T4 

T g qAT - 

1. 

#ft-7/3124, THART-T-195, FeaaTed, 

et werw (fa), 

R, F7eT 6950111 

AT, 

= g T, 
AT AT ATe, ST St fAse e, 

e Fee e, FEe Gt 

AT, F7 -6955811 

T Fa¥ 305 =t ||, FUHT=ET, ETATE, 

frar e, FTe | #A-671123 

oY m. fefragaT 

i, Ewfi-31/455(2), Hremem 20, wRFT, 

T, e, e, Fa-695029 

et i T, 
AT, T Fr4l- T, 

TETAHTAET, FTA-689643 

=t =f . g, 
ST, T e A, 
Faeata s Arawn, Fwetwe Reatarea, Fa 

<. . AT faees, 

fr4, TeTERE, T -678683 

= . T AT, 
STforTTEeT, Hwrem, e, FtgE, 

FETH, F -686004 

oY At T, 

Tefr-32 fierr, feer Fien, frEm, 

frar FrETe, F -671123 

10. 

e, 
TTTTSEF-AT & Ta=eor F9mT 3, 

AT Hevo fafeET, uaus arr, 



[T I—a7% 3(ii)] TR 7 T ¢ SR 

Frfy, 371 -682024 
1. =F Tge WEA, 

TETTF TR (H (e, avaema Hew wF qeY e, Tt 

lEEIE R 
et et G, S R, 

frr FrgrT , 3686560 
12. oA T T BT g, aré (AT ), 

Pre, 7T -6800221 

13. =t wAt v, 

Pro, F7-6806531 

14, 
o, T 7 ey i e (1) 

6. TR, A F AT A T, AT F TH ATGAAT F THTA T AT T A 7T A sty 

 forw e groor T 

7. TEERY, Fe grer TR arfRR FT v frE o s vt wfrEr wr agee frE srow @ e 

i i BRfE 

8. TEEUEY, FTA ATEE Seararae F g O Fw FE A7 qeme T qreer § gEei 

FATH FT YA FT, Y AT TATEHT TE =7 TF AT qgHS T T THET A S 

9. 

10. 

ey e 37 et 3 e 8y v 36 v — 

(F) SFEEFT, FRA T THEURY, A F AL AT I AU HEAFT WA TS AT 

TSt ST RO ¥ Teg v € A A T 

(@) TR, T AT THEUHY, FEA F qeTA A qgewror vwy Bt afesm, F o we 

TR TE AT TATAi T qeATR (SATET) TATET WA AT AT A T g 

TE T T qeathe Wi, Fe Y TS R g S FTAE F I R 

() PR, e G TEETHEY, o F qewe A7 Gt qeew ¥ a2 frger o 9ot §, Gl 

TRt FEaTEE F O wwme FAT Suersy w9 § A e gerEw Feaw § A9 o 

Rl & 7 U weaTEA TRy A ST = A i F et £ aber § 

TTRERET, el AT THSTHT, 3eT T 455 F AT ATTRT ST T 

FTA ATETT TR, FA AT THEUHY, FeA F oy afvaer F w7 F w4 A7 g 

gt i arftrgfe F#0ft dw aftmrers s e aifafie wE F ey § aeed e e gew g 

Teft TEART F WA AT, wivEge ve Uy oy g Iqeed Fenm



4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)] 

11, wfeeRor, et A wHEuHy, ¥ F qerer 7 g2l F dz i, AT God f7 2gwe qwy w 

ST T AT 3 farwrgee B s 

[T, . ar$T 3-1/1/2021-4r$T-I11] 
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 3rd March, 2022 

S.0. 984(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the 

Environment (Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of 
India, published in the Gazette of India, Extraordinary, Part II, Section 3, Sub section (ii) in the erstwhile 

Ministry of Environment and Forests, vide number S.0.1533(E), dated the 14™ September, 2006 

(hereinafter referred to as the said notification), the Central Government hereby constitutes the State Level 
Environment Impact Assessment Authority, Kerala (hereinafter refemred to as the Authority, Kerala) 
comprising of the following persons, namely:- 

Dr. H. Nagesh Prabhu, IFS (Retd.), (Chairman; 

1. [Post Chitur, Kundapura, Udupi (Dist.), 
Karnataka-576233. 

2. | Shri. K. Krishna Panicker, Member; 

Athira, KRWA 113, Kavalloor lane, Vattiyoorkavu, 

Thiruvananthapuram-695013. 

3. | Additional Chief Secretary, [Member Secretary. 
Environment Department, 

Kerala. 

2. The Chairman and Members of the Authority, Kerala shall hold office for a term of three years from 
the date of publication of this notification in the Official Gazette. 

3. The Authority, Kerala shall exercise such powers and follow such procedures as specified in the 
said notification. 

4. The Authority, Kerala shall take its decision on the recommendations of the State Level Expert 
Appraisal Committee constituted under paragraph 5. 

5. For the purpose of assisting the Authority, Kerala, the Central Government, in consultation with the 
State Government of Kerala, hereby constitutes the State Level Expert Appraisal Committee (hereinafter 

referred to as SEAC), Kerala comprising of the following Members, namely:- 

1. Dr. Ajayakumar Varma, (Chairman; 

TC-7/3124, MRA-A-195, Kallampally, 

Medical College (PO), 

Thiruvananthapuram, Kerala -695011. 

2. Dr. Biju Kumar A, Member; 

Professor and Head, Department of Aquatic Biology, 
and Fisheries, 

University of Kerala, 

Thiruvananthapuram, Kerala -695581. 
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3. Dr. A. N. Manoharan, 

Flat No.305 Block III, KSHB, Muttathody, 

P.O. Vidyanagar, Kasaragod, Kerala-671123. 

Member; 

Shri M. Dilipkumar, 

Sreerangom, TC-31/455(2), CRA 20, Madhu Mukku, 

Anayara, P.O, Thiruvananthapuram, Kerala-695029. 

Member; 

Smt. Beena Govindan, 

Anandabhavan, Edappariyaram P.O- Elanthur, 

Pathanamthitta, Kerala-689643. 

Member; 

Dr. C.C. Harilal, 

Professor, 

Division of Environmental Science, 

Department of Botany, University of Calicut, Kerala. 

Member; 

Dr. K . Vasudevan Pillai, 

Rajdhani, Ullas Nagar, Vadakkancherry, 

P.O, Palakkad, Kerala -678683. 

Member; 

Dr. K.N. Krishnakumar, 

Anjaligokulam, Muttambalam, P.O, Kanjikuzhy, 

Kottayam, Kerala -686004. 

Member; 

Shri V. Gopinathan, 

CC32 Sreeragam, Chinmaya Colony, Vidyanagar, 

P.O Kasaragod, Kerala -671123. 

Member; 

10. Dr. N. Ajithkumar, 

Director, 

Centre for Socio-economic & Environmental studies, 

Khadi Federation Building, NH by pass, 
Kochi, Kerala -682024. 

Member; 

11. Dr. Mahesh Mohan, 

Assistant Professor, 

(Joint Director, International Centre for Polar Studies), 

School of Environmental Sciences, 

Mahatma Gandhi University, Priyadarsini Hills, 

P.O-Kottayam, Kerala-686560. 

Member; 

12. Shri S. Sheik Hyder Hussain, IFS (Retd), 
Vellore Colony, Patturaikal, 

Thrissur, Kerala -680022. 

Member; 

13. Dr. A.V. Raghu, 

Senior Scientist, 

KSCSTE-Kerala Forest Research Institute, Peechi, 

Thrissur, Kerala-680653. 

Member; 

14. Shri. Suneel Pamidi, IFS, 

Director, 

Directorate of Environment and Climate Change (ex-officio). 

[Member Secretary. 

6. 
date of publication of this notification in the Official Gazette. 

7. 
notification. 

8. 

The Chairman and Members of SEAC, Kerala shall hold office for a term of three years from the 

The SEAC, Kerala shall exercise such powers and follow such procedures as specified in the said 

The SEAC, Kerala shall function on the principle of collective responsibility and the Chairman shall 
endeavour to reach a consensus in each case, and if consensus cannot be reached, the view of the majority 

shall prevail. 

9. In order to avoid any conflict of interest —
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(a) the Chairman and Members of the Authority, Kerala and SEAC, Kerala shall declare as to which 

consulting organisation they have been associated with and also the project proponents; 

(b) the Chairman and Members of the Authority, Kerala and SEAC, Kerala shall not undertake any 

consultation or associate with preparation of Environmental Impact Assessment (EIA) 

Environment Management Plan for a project, which is to be appraised by the Authority, Kerala and 

SEAC, Kerala during their tenure; and 

(c) if in the preceding five years, the Chairman or any of the Members of the Authority, Kerala and 

SEAC, Kerala have provided consultancy services or conducted EIA studies for any project 

proponent, in that event they shall recuse themselves from the meeting of the Authority, Kerala and 

SEAC, Kerala in the process of appraisal of any project being proposed by such proponents. 

10. The Government of Kerala shall notify an agency to act as Secretariat for the Authority, Kerala and 

SEAC, Kerala and the Secretariat shall provide all financial and logistic support including accommodation, 
transportation and such other facilities in respect of all their statutory functions. 

11. The sitting fee, travelling allowances and dearness allowances to the Chairman and Members of the 
Authority, Kerala and SEAC, Kerala shall be paid as per the rules of the State Government of Kerala. 

[F. No. IA 3-1/1/2021-IA.II1] 

Dr. SUIIT KUMAR BAJPAYEE, Jt. Secy. 
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